
Open Court 

CENT ,AL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BEACH 

ALLAHABAD 

Dat eds- Allahabad this the 18th Day of July,  2000. 

CDRAM:- Hon'ble Mr. Rafiq-Uddin, J.M. 

Hon'ble Mr. M.P. Singh, A.M. 

ilgalt4Spicticatiai No. 289 of 1992 

Ram Chandra Kureel 

W o Sri Shobha Ram 

Rio 113/314, Swaroop Nagar, 

Kanpur. 
.0 Applicant 

Counsel, for the applicant = Sri A.R. Tiwari 

VERSUS 

1, 	The Union of India, 

through Secretary Ministry of Commerce 

(Department of Supply), 

New Delhi. 

2. Director of Supplies and [disposals, 

Kanpur, 7/29-8, Tilak Nagar, Kanpur. 

3. Directorate General of Supplies and Disposals 

Parliament Street, 

New Delhi. 

Respondents 

Counsel for the respondents = Km. Sadhna Srivastava 

ORDER 

(By Hon'ble Mr. Rafiq-Uidin, J.M.) 

The applicant, sought the quashing of orderidated 19.5.1991 
C_crw+es.Y.:Eaw(ivy.Pe^ak  

and 14.1.1992(r--sdresSion 1 and 2 to this 13.19y the 

N't 	5 
said order dated 1901E0991, Alhe applicant has been reverted 

to the post of UDC fran the post of Superintendent and by the 

said order dated 14.1.1992 as a consequence of his reversion 

his pay has been re-fixed in the lower scale. 

■ 
Y. 
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2. 	The brief facts of tie case are that the pest of Superintendent 

in the office of the Director General and supply and disposal is a 
:Sakai/2- tcefrn 

Group 'C' post and promotion to this post,  af UDCsa having 7 years 

of service in the grade. The vacancy to this post arose on 1.3.1979 

consequently one U.S. Rawat, UUC was promoted as Superintendent with 

effect from 26.3.1979. On re-examination, hcwever, it was found that 

the vacancy should have been filled up as a reserve vacancy and 

accordingly the pranotion order of U.S. Rawat was cancelled and the 

applicant who belongs to Schedule Castes Community., was promoted 

with effect from 28.309 81. Aggrieved by the order of reversion 

U.S. Rawat filed writ petition in Allahabad High Court and obtained 

stay order. On 13.3.1981 against the :Eversion order. The applicant 

also filed a writ petition in the High Court and obtained stay order 
2.4 

not to revert him on the post of Superintendent. kiesser,4  when the 

matter was brought to the notice of the High Ccurt, the High Court 

vacated the stay order a/ granted in favour of the applicant. 

The writ petition filed by U.S. Rawat was ultimately decided by this 
0/44-PA- 

Tribunal as TA No, 2188 and the reversion of US Rawat was quashed. 

It was also held by this Tribunal that there can be no reservation 

for SC and ST in the case of single post. As a result, the vacancy 
est 	le-r _ 

in question was not available to the candidate of the resery 

order dated 31.5.1993. In the meantime, U.S Rawat had been promoted 

an 17.8.1984 as an Assistant [tractor Grade 2 during the pendency 

of the T, A, and applicant was also ngt=rctc°4  as Superintendent on 

Adhoo-basis with effect fran 17.8.19u4 treating the vacancy as 

reservetkacancy. However, in view of the order of this Tribunal 

dated 31.5.1991 in U.S. Rawat case the applicant was again reverted 

from the post of Superintendent with effectt from 19.12.1991 

treating vacancy unreserved. 
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3. 	
The applicant, however, claims that his promotion to the 

post of Superintendent was made on the basis of seniority and 

not as a reserved vacancy:the basis of his claim is alleged 

seniority list which has been annexed as Ann oat re 3 to the 

petition. 

	

4. 	*Ms :The case of the respondent is that Annexure-3 

is not a seniority list but the sane is order regarding 

confirmati in of different cat eg ori es in different post from 

-Ctre  
different datEs. The vacancy blinat the post of Superintendent 

Regional Office of Directorate are to be filled an local, basis 

f or among UUCs and PROs and being a single post the sane is not 

available to the applicant being candidate of rosary .  acategory, 

5. We have heard the learned counsel for the respondent and 

perused the record. 

6. It is evident from the facts of the case that the 

promotion of the applicant to the p C6 t 	Superintendent on 

the basis of reservation YU has been finally decided by this 

Tribunal vide order dated 31.5.1991 passed in T.A. No, 2 5/138. 

Nod the only question is whether the applicant is eligible 

and deserves to be pronoted to the poet of Superintendent as a 

general candidate being senior most UbC. This fact is halever 

denied  by the respondents that the applicant is senior mast 

UDC. The applicant has also been transferred as UDC. with effect 

from 19.12.1991 from the departmenttne.thoef-feet.--f-eem-24.11-.49-R2  
erntov,  

and as such he has no right to claim, he only document to prat& 

that the applicant is senior most, 4is Annexure-3 of the O.A. 

However, we find that this document is not seniority list and 

it merely indicates that the applicant waS working as Ad-hoc 

Superintendent was regularised on that post. He was, however, 

Qt, 



Memb (3) Member (A) 

later on reverted as UDC and his promotion to the post of 

Superintendent was not f ("Ind valid by this Tribunal in the 

T.A. mentioned above because his promotion was on the basis of 

reservation. Therefore, in the absence any other document to 
-KA° • 

prate that the applicant was senior most UUC Se claimd for 

promotion as general candidate to the post of Superintendent 

may. Ccnsequently irsidismise the 0.A.9  c=LICarnA.CCe4 t>r^-et. -etI-AL .0 Le-li 

7. 	No order as to cost, 

tr. Jostal 


